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I. STATUTORY RESOLUTION 
SEEKING APPROVAL OF ISSUE OF 

GOVERNMENT OF ASSAM OF ASSAM 
NOTIFICATION NO. PLA-.906|82|12S, 

DATED THE 30th SEPTEMBER. 1982—
(contd.) 

IL THE ASSAM APPROPRIATION 
(NO. 3) BILL, 19S2-(contd) 

SHRI BUOY KRISHNA HANDIQUE 
(Assam): Mr. Vice-Chairman, Sir. I rise to 
support the Statutory Resolution moved by the 
honourable Minister of State for Home Affairs, 
Mr. Laskar and the Assam Appropriation Bill. 

Sir, the Assam situation has reached a 
crucial stage and die President's rule has only 
five months to go and we have to decide 
whether we go to polls or face a constitutional 
deadlock, whether we opt for a democratic 
process or for its suspension-This is a great 
moment of truth and a decision is imperative. 
There is no third alternative unless the 
Constitution is amended, doing away with the 
one year's limitation on President's rule. 

Sir. this is also a challenge to those who 
sermonise us on democratic norms, 
democratic values and practices in high-flown 
rhetoric in season and out of season. It is my 
firm belief Sir. that normalcy can be ultimately 
restored only through a process of democracy. It 
is quite reasonable and realistic even if the 
agitationlea-ders decide to go to the polls, cap-
ture the Government and try to resolve the 
issue on their own terms, more so when they 
claim that they are still at the heieht of 
popularity. And those honourable Members who 
have always seen a massive mandate behind 
this agitation now criticise the Government for 
goine ahead with the preparations for holding 
elections. But, Sir, an election is a more con-
crete assessment of the popular man- 

date. So. Sir, what I would like to say is — let 
us go to polls and whatever verdict the 
electorate gives, let us accept it upholding 
democratic norms. Sir, I shall make it very 
clear that to go to polls does not mean closing 
the door for negotiations. We have been 
consistendy insisting on condnuing to hold a 
dialouge, and we mustn't fail also to take note 
of the positive results o* the dialogue. 

Sir. these are one of the positive results of 
the dialogue that much bitterness has gone 
giving place to a climate of serious and 
purposeful efforts to find a solution. Sir. it is, 
however, amazirtg to hear some hon. members 
as I was listening to them yesterday, harping 
on the allegation that the Government is not 
sincere about the dialogue- Sir, I have referred 
to it a number of times on past occasions. And I 
have reasons to beueve that even the hon. 
Members are not sincere to themselves when 
they allege that the Government is not sincere 
about the dialogue. 

Sir. a question which had been raised 
yesterday was: Why does not Government 
delete the foreigners from the list of voters? 
The Government has been criticized that they 
have not been deleted from die list. In answer 
to that question I put a counter-question: Who 
are the foreigners This is prescisely what the 
Government and the agitation leaders are trying 
to find out. Had they found it out. any more 
dialogue would have been fdnndan'. This is 
what they are going to check and find out. Sir. 
whoever has gone deeply into the problem 
cannot but be seized of the magnitude of the 
prpb'em with its myriad complications. Sir. it is 
a problem which has tangled for the last 35 
years, nay^ 50 years, an inextricable web of 
complications. I have referred to it in my last 
speech during the Budget discussion on 
Assam. There is no doubt that there is a 
technical snao that the refugees from East 
Bengal have not been declared citizeng of this 
country. Can you 
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take advantage of this snag and demand thei'r 
expulsion on the giound that they are not 
Indian citizens? We have to bear in mind that 
1hey are not responsible for the partition of 
the country; rather they are the victims of our 
decision to partition the country, even though 
it seems to be an inevitable solution, I do 
admit, Sir, there is a valid point in the 
question that the refugees were not >venly 
distributed in all the States. No doubt there 
was a tremendous pressure of, influx on the 
neighbouring States like West Bengal, Assam 
and Tripura, But we should also bear in mind 
that in an abnormal situation like this when 
they flee their country in peril, the natural 
tendency is to go to the neighbouring area just 
across the border. But now these people—it is 
a fact of life—have been living in these three 
States, for the last 35 years they have settled 
down. How does the question of unsettling 
them come? Can we go back in time to 1947 
riding as it were, the time—machine as in the 
science fiction of H.G. Wells and apply the 
norm that distribution of the n- fugees must be 
even? Sir, this would mean uprooting the 
refugees for the second time. It is an inhuman 
•pproach to the problem. 

Then, again, having taken the-exam-ple of 
the Hindu refugees, let me give some example 
of the religious minorities. Sir, this is a 
oroblem, as I was saying, which has existed 
not for 35 years but for 5.0 years, since the 
Muslims started. migrating from Bengal to 
Assam in the undivided India under the 
British rule. But I do not go into that. But, 
since the British days —and this particular 
fact I wp uld like to place before this august 
House-the Revenue Department was always 
manned by the local, indigenous Asramese. 
Sir, till today this practice has been followed, 
from the lowest rank to the highest. Sir, if 
their entry is legalised, who. is to be held 
responsible for that? Unfortunately, Sir, such 
people shout at the, top of their voice today 
aceusing the political parties oi giving 
settlement to the immigrants who are 

supposed to be not Indian citizens. Let us go 
back to the 50's. At the time of the States' 
reorganisation we went to these people, 
seeking their support, seeking their co-
operation, to retain the disputed district of 
Goalpara in Assam. Then, Sir, the census 
came. We again went to them, sought their 
co-operation, . appealed to them, to identify 
themselves with the indigenous people of the 
State. They did it. This process of assimilation 
was immediately under way. There is not a 
single school till today among those 
people.whose medium is not Assamese. Now, 
suddenly, Sir, we discover that they are 
foreigners. 

I ask a question: Who has given the stamp 
of permanency, the stamp of legality to their 
entry into our country? I raise this question: 
Who has given the socio-cultural recognition 
to these people? We did it, we, the local in-
digenous Assamese people. Now we cannot 
turn round and take a different stand. Sir, it is 
assuring to me as a Member from Assam that 
the hon. Members and the Government are 
committed to the sovereignty and integrity of 
Assam. However, it will l« wrong to say, as 
many think like that, that this entire agitation 
is inspired by secessionist forces. Apart from a 
few extremists who might think so, by and 
large the agitation is not inspired by 
secessionist forces. I can dare sey fhat the 
people of Assam, by and large, even those 
who are in agitation or who were sometimes 
in agitation are opposed to such an' anti-
national idea, an idea propagated by a small 
.coterie of the agitation. 

SHRI HAREKRUSHNA MALLICK 
(Orissa): It is not clear. This point is not clear, 
whether the Government has given the 
sanction of citizenship or the people of 
Assam. It is true that the Government of India 
sanctioned the citizenship rightly or wrongly 
(Interruptions). 

SHRI BIJOY KRISHNA HANDIQUE: I 
am talking about the relationship, Sir. 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Handique, please go ahead 
with your speech. 
SHRI BIJOY KRISHNA HANDIQUE: The 

people of Assam are always ln the national 
main stream since the days of the national 
Independence and will continue to be so. Even 
yesterday a point was raised by an hon. 
Member that probably because of the wrong 
policy of the Government these people of 
Assam are being driven to the East. I do not 
agree with him. The people of Assam are 
convinced, doubly convinced, that by 
remaining in the main stream and sharing with 
the nation her woes and sorrows, joy and 
happiness, sufferings and fulfilment, 
responsibility and tribulations his region can 
achiev-peace, progress and prosperity. Sir> it 
is also in the larger interest of the region itself.  
{Time bell rings) 

Sir, I will need some time. I am the only 
speaker from this side. I am the first speaker. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I have twenty-three minutes 
within which five speakers have to finish.   
(Interruptions). 

SHRI BIJOY KRISHNA HANDIQUE: Sir, 
ft is true that the people of Assam always 
wanted to remain in the main 

3.00 P.M. 
stream. They want to have a place under the 
sun with honour ani juS'tice. That the 
Government must not forget, the nation must 
not forget, the Parliament must not forget. 
They must bear this in mind. Rapid 
industrialisation, priority for the indigenous 
people in the utlisation of the benefits of 
industrialisation special facilities and con-
cessions for setting up entrepreneurship in 
industry as well as agriculture, job reservation 
in the public sector as well as private sector, 
creation of new avenues of employment to 
absorb the unemployed men and women and 
some conscious discrimination in favour of the 
local, indigenous people in Iand alienation and 
such 'other measures besides improvement in 
communications,   irrigation .   facilities 

and flood control work, to mention only a 
few, will definitely go a long way in helping 
us find a base to build up our economy. 

Sir, we must admit that this agitation has its 
positive aspects. We have got to admit that it 
has focussed attention on certain genuine 
problems. Never in the past has any agitation 
pinpointed them so intensely and so 
accurately and commanded the attention of 
the entire nation. But, Sir, any movement has 
its own curve; it reaches its peak and then 
there is a gradual decline. So, unless the 
maximum effort is made at the peak-point, it 
is not possible to wrest the maximum benefit. 
Sincerely speaking, I do not want to see this 
movement degenerate into an agitation for 
agitation's sake. I am afraid, if that happens) 
the nation would not take it seriously. 

Sir, as regards the Statutory Resolution 
declaring all services in fii\y establishment or 
shop dealing with the essential commodities, 
as essential services, the Government is taking 
the right step in fulfilling its obligations to the 
society, td the people. Sir, ours is a service-
oriented State. The Government has a deep 
commitment to tbe people, lt will be just 
dereliction of duty and shirking of 
responsibility if the Government fails to keep 
its commitment to the people. This is a mighty 
task before the Government. It is amusing to 
bear hon. Members criticising the Government 
for alleged failure of the law and order 
machinery, for allegedly allowing a handful cf 
elements to hold the society to ransom and 
sometimes we hear the criticism that the 
Government is appeasing tha agitationists. But 
we hear at the same time, in the same breath, 
that the ^overnment is resorting to repression 
when it wants to maintain the essential ser-
vices. Sir, if the services «re maintained the 
question of taking punitive action does not 
arise at all. (Interruptions). I do not understand 
why there should be any cause for 
apprehension. Those who want to agitate like 
Mr. Mallick on any issue, have a right to do so. 
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SHRI HAREKRUSHNA MALLICK: Am I to 
proceed to Assam then? 

SHRI BIJOY KRISHNA HANDIQUE: You are 
welcome. You can sell your ideas there. 

SHRl HAREKRUSHNA MALLICK: I cannot be 
everywhere. (Interruptions). 

SHRI BIJOY KRISHNA HANDIQUE: Those 
who want to agitate on any issue have the right to do 
so. But those who are in Government service must 
bear in mind that they owe a responsibility and 
obligation to the Government. After all, what is 
Government? Government is nothing but a part ot 
the people, nothing but a part of the society, 
entrusted with the job of serving the society. 
Ultimately the Government officers and Government 
employeeg are responsible to the people. So, under 
no circumstances the people must be made to suffer. 
Sir, since there is not much time, I will just refer to 
one problem about which I have received telegrams 
from Assam. I have received letters and telegrams 
from Assam. The honourable Minister. Mr. Laskar, 
is from Assam. The honourable Minister of State for 
Finance, Mr. Rao, is also here. Assam Tea 
Corporation in the public sector has one of its main 
two officers at my town, Jorhat. I do not know for 
what reasons the corporation office is going to wind 
up this office. • We fought for it in the past. When 
the British Tea Company wanted to wind it up in 
1973, we fought on the floor of the Assam Assembly 
and we got it stalled. But now we have a report that 
it ;s going to be wound up. There is panic among the 
employees and there is the greatest criticism, 
accusation, that this Assam Tea Corporation, which 
is a public sector unit, is directed by those who are in 
the private sector. I doubt very much they being in 
the private sector whether they understand the 
problems of the public sector. lt is true that this 
Corporation is passing    through 

troubled times. It is also tru« that there 
must be a probe to find out what is wrong 
with it and what should be done. But by 
closing down «n office, you don't solve the 
problem. I don't have much time at my 
disposal; it has a history behind it. So, I 
request Mr. Laskar who comes from my 
State, to look mto this problem personally, I 
also request Mr. Rao, the Minister ot State 
for Finance, to personally intervene, and 
find out the cause, and if they are 
convinced that it should be closed down, 
well, let it be closed down. But it cannot be 
the decision taken by a few members of the 
Board of Directors to close that office as 
they want to do now. It cannot be i!one at 
their sweet will. With these words, I 
reiterate my support to the Statutory 
Resolution moved by the honourable 
Minister, Mr. Laskar, and the Assam 
Appropriation Bill moved by the 
honourable Mr. Rao. 
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SHRI DINESH GOSWAMI (Assam): Mr. 
Vice-Chairman, Sir, I take my stand here to 
oppose this Statutory Resolution. The hon. 
Minister, Mr Nihar Ranjan Laskar, has times 
without number stated that the situation in 
Assam was normal. Now, if the situation in 
Assam was norma), in such a case, this 
Statutory Resolution was not at all necessary. 
Either his statement that the situation in 
Assam was normal and that the bandhs and 
hartals had no effect was true, and in such a 
case he should withdraw it, or in the 
alternative, 4f he admits that the situation has 
realiy paralysed the State, then let him say that 
he made a wrong or misleading statement in 
the House. We had attacked this Resolution 
earlier and I do not want to repeat the same 
grants now as the time at my disposal is very 
short. 

.Sir, I am speaking today with a disturbed 
feeling and a disturbed mind as I foresee a 
very critical situation in this State within that 
few months to come. The Government it 
seems, have decided to hold elections in 
Assam, the Government his said that they were 
aware of the constitutional obligation that the 
President's Rule cannot be extended in Assam 
beyond 19th of March, 1983. But let us not 
forget that the Constitution is meant for men 
and not men for the Constitution. If serious 
political questions come up" one cannot take 
the plea of the constitutional provision to say 
that because of the constitutional provision we 
will do something because the Constitution 
can always be amend- 
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ed. And in order to avoid a crisis in Assam, if 
need so arise, we thall have to amend the 
Constitution the movement leaders have 
expressed a view categorically that if an 
election takes place in Assam or an election is 
imposed on Assam without a solution of the 
foreigners problem, then the people of Assam 
will not only not participate in- the election 
but will not allow the election to take place. 
And without the participation of the people of 
Assam, any election will not only be a shame 
election but a very serious situ-' ation also 
might take place when Assam may be a 
battleground between the people and the 
Government and probably linguistic and 
communal tensions may also develop in the 
State. In fact, tensions are beginning to appear 
in the State and news of some happenings 
have come, and J cannot be or I cannot accept 
a situation where the Assamese society may be 
fragmented horizontally and vertically. 
Therefore, I plead 'Witli all humility, with all 
the assertion at my command that the 
Government of India do not go ahead with the 
idea of holding the election on the plea of 
discharging a Constitutional obligation 
without finding a solution to the foreigners 
problem. Let us not forget that tne situation in 
Punjab today is extremely fluid, and a fluid 
situation in Punjab means danger to the 
integrity of the country costly. And if at the 
same time the Assamese mind and the younger 
Assamese people become alienated, if they 
come to direct confrontation and conflct with 
the Government of India, there will be a total 
alienation from the national main-stream and 
in that case the country  shall have to  suffer. 

Now, coming to this problem, it seems that 
the problem is almost on its way to solution. 
Now, the Prime Minister made a statement 
here a few days back that the students are 
asking for all or nothing. I don't think the 
Prime Minister has been properly briefed on 
this because when the movement started it 
was the demand of the students that    the    
foreigners 

from 1951 should be detected,deleted and 
dispersed. Then the students unilaterally said 
that we are going to accept those foreigners, 
even though they are foreigners, who have 
come up to 1961. Then, during the 
negotiations, the students opposed the 
citizenship certificates granted fo persons and 
took the position that they were not going to 
accept these certificates. But I know that in 
the last round of talks, they have now 
accepted that those people who have been 
granted citizenship certificates byy the 
Government of Assam, will remain with full 
rights as citizens. That they have accepted 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):   Up-to-date. 

SHRI DINESH GOSWAMI: Up-to-date, 
they have aceepted. They   have 
further     accepted _____    (Intemiptions 
Kindly do not interrupt me when i aro 
speaking. Thirdly, they have also said that as 
the question of dispersal of this population is 
a very serious and difficult question so, for 
the time being, to avoid this confrontation of 
a constitutional crisis, they are prepared not to 
insist for dispersal. What they have demanded 
is more deletion of the names of foreigners 
coming after 1961 from the voters list. And 
after the deletion of the names, the nego-
tiation may go on with the Government as to 
how one can deal with this population. 
Fourthly, the students have decided fo accept 
as the base the 1977 Voters' List. 

The 1977 voters' list would be the base and 
on that base, on that notional voters' list 
objections and claims have to be called for. If 
somebody can claim and assert that he is a 
citizen( his name will be there and after sub-
mitting objections if one can show that he is 
not a citizen, his name will be deleted. 

My friend Mr. Handique said.... 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): Mr. Laskar, these are serious 
points. 

SHRI DINESH GOSWAMI: These are 
accepted points Let Mr. Laskar contradict. 
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SHRI DINESH GOSWAMI: My friend 

asked as to who is the foreigner, who is to be 
identified and who determines it. But the 
Government has agreed to identify the 
foreigners. Government has said that we will 
identify the foreigners from 1961. Now, how 
are you going to identify the foreigners 
without knowing who is a foreigner. If a 
definition is not there in the hands of the 
Government as to who is a foreigner, how 
they ars going fo be identified? Therefore, 
definition is there; they know who the 
foreigners are and they are going to identify. 
The students say that after the foreigners are 
detected in accor dance with the law and the 
Constitution of lndia, then under our law, a 
foreigner's name cannot be on the voters' list 
and, therefore, thfir names should be deleted 
such names from the voters' list. The Govern-
ment says: We are going to detect but not 
delete their names. We know that this is a 
humanitarian problem which deals with lakhs 
of people, and we will discuss about these 
people and find 0ut some solution. But for the 
next election, obviously, if the Government 
have come to the conclusion that one can be 
identified as foreigner on the acceptance of 
the formula by the Govrenment, then students 
are not asking for anything which is not under 
the law or the Constitution. Under the present 
law and Our Constitution, ihjse who have 
come before 1961, regularise them; those who 
have got citizenship certificates; don't t<5uch 
them. But if somebody has come after 1961 
and is detected as foreigner, delete that name, 
and we keep this question oPen as to what and 
how we deal with them. But' after all these 
concessions unfortunately, the {overnment of 
India has not yet spelt out their position. 

My friend Mr. Handique also talked of 
Muslim immigrants. But the problem of 
Muslim immigrants is not there af all. The 
problem has been with th« Hindu population 
which has come from 

 



265   Statutory Resolution re. [ 21 OCT. 1982 ] and Assam Appropriation 266 
Assam Notification (No. 3)  Bill, 1982 

ment has not taken a clear .?tand on this and, 
therefore, the situation has remained so. In the 
last round of talks, Mr. Yogendra Sharma, I 
think brought up a new proposal that let the 
people of Assam be granted Constitutional 
safeguards. I can speak with certain amount 
of authority that Government is prepared to 
consider this proposal sympathetically or they 
are even prepared to accept this proposal. 
This was mentioned to us in a meeting, in an 
informal meeting, which we had with Mr. 
Venkataraman who is now dealing with this 
matter. My serious charge against the Govern-
ment is this. Will you kindly look into this 
position? On 26th March, 1982,—it is now 
October—I moved a Resolution in this House, 
which said: 

"Taking into consideration the 
apprehension of the indigenous people of 
Assam and the other neighbouring North-
Eastern States that they are  going     to be 
numerically 
swamped  and   outnumbered _______this 

House is of the opinion  that     Government   
should      take   immediate steps   to   provide      
adequate   safeguards        including     
constitutional ones  to  protect  the  cultural      
and ethnic identity of  such people." On 26th 
March, I moved this Resolution. What was 
the reply of      the Government?   They   said  
that     there was no necessity for granting 
Constitutional     safeguards.       The  Govern-
ments   stand   at  that  time   was   that there 
was no necessity.  If my Resolution which I 
moved on 26th March 1982, had been  given 
serious thought probably,   between   March   
and   October,  we could have, ^y this        
time, formulated some proposals for Consti-
tutional safeguards because, it is easy 'to»   
talk   about   Constitutional    safeguards, but 
it is difficult to spell them out even if you 
want to incorporate Constitutional 
Safeguards, the Constitutional Safeguards 
cannot be finalised just in the talks between 
two delegations, constitutional safeguards 
cannot be -finalised just by the Government 
and others   talkings   that across the table.   
There should be some sort of a commission 
with experts on it so that 

they will be able to arrive at proper 
conclusions. Can you expect that the 
electoral roll to be corrected in a short 
time? Now, it is end of October. Nor 
mally speaking, in order to correct the 
voters' list, you require six months. 
Everyone also admit that there are a 
large number 0f foreigners on the 
voters' list and in such a complex 
atmosphere in the State, now the 
Government expect that they would 
be able to correct the voters' list? Will 
you be able to do this between 
November     and     February when, 
perhaps, you propose to hold the elec 
tions. If you decide to hold , the 
elections in February, then, within 
four months, you will not be able to 
correct the voters' list. You are 
having talks with the movement lea 
ders on the 6th November. A Chief 
Electoral Officer has been appointed 
only a few days back. Even holding 
election in normal course, there will 
be necessity of Constitutional amend 
ment. If one takes into account the 
complexity of the situation, the res 
ponse of the Goevrnment should not 
be that they are going ahead with 
the elections; the response of the Go 
vernment should be 'let us talk about 
Constitutional amendment to some 
how avoid the crisis in the State', ln 
fact, I feel that if Mr. Venkataraman 
had b«en given a free hand, probably, 
the problem would have been solved 
by now. M1?. Venkataraman was not 
given a free hand. He went a long 
distance ahead. But he was pulled 
back. I do not want to dilate on 
this point, because, I also know some 
thing as to what happened in the 
discussion. But Sir, as I had pointed 
out ___(Interruptions) 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Mallick, why are you going 
on disturbing? The trend of the speech of the 
hon. Member will be affected by this. 

SHRI DINESH GOSWAMI: Sir, it is not 
my intention to criticise the Government or to 
use harsh words. As Mr. Handique has rightly 
said,—he also admits this—the Student 
leaders 
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(Shri (Dinesh Goswami) 

are not  secessionists.  We may      dis 
agree with  them.     One    may  think, 
they are very hard core people, they 
do not agree fo reason and they do not 
have a political approach. But let us all 
accept that they are committed peo- 
-pte, committed to a cause which they 
think is just and proper.   And if this 
younger generation in this most sen 
sitive North-Eastern Region gets alie 
nated,  then,  the  integrity  of the 
country will suffer. That is why,    I 
would say, elections are of secondary 
importance.    . Elections  are  absolute 
ly of secondary importance.     What is 
Important is creation "of a climate of 
confidence in  the State.     Confidence 
between different communities,     both 
linguistic     and  religious.     Confidence 
between the Govrenment of India and 
the people of Assam. Because if the 
Government of India falters, the peo 
ple of Assam and the younger gene 
ration will  not  distinguish     between 
the Indira Gandhi's  Government and 
the  rest of  the  country.  The people 
of Assam and the younger generation 
will feel that the country has let them 
down and obviously, this will give   a 
fillip and help to those    forces who 
want to destabilise the North-Eastern 
Region.  I would like to submit  that 
it is impossible to correct the voters' 
list within four months and if you 
are interested in holding the elections, 
try to find a solution and the best way 
to solve it is to identify the foreigners. 
When you have     agreed to identify, 
you  should start identifying them. If 
somebody has been identified as      a 
foreigner, his name should be deleted 
because  no  foreigner  can   have    his 
name om the voters' list. But as    we 
are   aware,  if  lakhs  ot people      are 
identified, you cannot uproot      them 
evernight.    But if we identify them, 
we will know their number  and we 
-vill know what type of people tha* 
are.    There may be people who may 
nave been living there for a      long 
time, who might have properties and 
whose children may be studying in 
educational institutions; there may be 
some floating population  also. There 
fore, if you know the number and the 

 

type of people, when you are talking with a 
responsible Government in the State, a 
solution will be much easier. But if you 
stand on prestige today and if you decide 
not to identify and go ahead with the 
preparation of the election on the ground 
that you are going to discharge a 
constitutional-obligation, the Constitution 
itself will be butchered because derhocratic 
process demands active participation of all. 
Therefore, I may submit with all humility 
that the Government should have a free 
thinking. Since about two years talks are 
being held but everytime the same point 
comes in. Let there be some sort of new 
approach and I think this problem is not 
such that it cannot be solved. Let us start a 
new chapter in the history of Assam. 
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THE MINISTER OP STATE IN THE 

MINISTRY OF HO"ME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): Sir, I have 
been hearing the speeches of hon. Membefs 
and I think so far eleven hon. Members have 
taken part in this discussion, i am sure you 
will agree with me that all those who have 
participated in this discussion have gone far 
beyond the scope of the issue  which is  under 
discussion. 

From the speeches of tha different 
Members who participated in the discussion 
on the Statutory Resolution, it is evident that 
except three hon. Membes—one from the 
CPM, Shri Dinesh Goswami and Sharmaji 
others have not taken any serious objection to 
the declaration of certain services as essential 
by the Assam Government. 

The justification foi* such a measure has 
not been disputed. My friend Mr. Goswami 
has also raised a point that when I say that the 
situation as it exists today in Assam is 
peaceful— 
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yes, it is peaceful—why is such a measure 
necessary then? I only want io remind him 
that when the agitation leaders give a call fo*- 
bandh and other agitational programmes the 
antisocial elements take advantage ot flucn 
situation and create problems for regular flow 
of essential services to our population. 
Exactly, for that reason, the Assam 
Government thought it necessary to declare 
certain services as essential services. 

The hon. Members who have participated 
in this discussion have more or less approved 
of the Resolution. I would naturally ask this 
House to approve of it. 

Sir, as it was expected, hon. Mem 
bers have, while discussing this mat 
ter, gone into the entire gamut of 
Assam problems right up to elections, 
what is happening there and foreign 
ers, issued ''But as the hon. House 
knows, the Government has all along 
been anxious to resolve this issue to 
the fullest satisfaction of all concern 
ed and have so far spared no efforts 
in this direction. Not only with the 
Opposition leaders, but we have been 
discussing this matter with leaders 
of other groups, on various occasions. 
Of late, since January 1982, the leaders 
of the Opposition have been taking 
part in the talks with agitation leaders. 
Tripartite meetings have been 
going on Sharmaji has 
rightly brought but certain points, because he 
was taking part in the tripartite discussion, 
and he knows the facts. When Some other 
hon. Members from the Opposition who are 
not directly in touch with the discussions say 
something, we are really sorry for them. It is 
not correct to say that Government are not 
willing to proceed or act according to the 
existing law. My friend, Shri Biswa 
Goswami, was telling that the Government 
was not agreeable even to follow the existing 
law and rgula-tlons which the agitation 
leaders are ready to accept. I think on this 
point, Sharmaji has clearly explained what 
has been going on during this period of 
discussion. 

Who are the real foreigners? Here also I 
would like to clear one point. The nationals 
from other countries, and the people who 
have come from erstwhile East Pakistan, now 
Bangladesh, before partition, they were part 
of India, they are in a different category from 
other Nationals who came from, say, England 
or other such countries. Basically we must 
understand that point. We have a commitment 
towards them; that also should not be 
forgotten. That is why I say that when we 
declare or call these pekpple as foreigners, let 
us examine the cases as under the existing law 
which is now there. We are agreeable to that 
and on this issue discussions are going on 
with the agitation leaders. The Government 
and the Opposition leaders are sitting in the 
tripartite talks. 

As has already been said, we are again 
going to meet on the 6th. and we hope that 
these problems will be thrashed out and there 
will be some sort of an amicable 
understanding. 

Again, another point has also been made 
about the elections. Yes, Sir, it is a 
constitutional necessity, the election has to be 
held there, and therefore necessary 
arrangement nas to be made I think the State 
Government and the Election Commission are 
looking after that. Some of the Members have 
said that once election is held there, then 
naturally these agitations and problems will 
die down. We also wish that democracy 
should be allowed to functions there. We also 
wish that democracy should be allowed to 
function there so that people who are elected 
can take charge of this. 

With these few words. S<- T hope this 
House will approve this Resolution which I 
have brought before the House. 

SHRI DINESH GOSWAMI: You have not 
replied to any of the points raised by us But I 
am not insisting because the discussion is 
going to take place. Normally, I would have 
insisted. 
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THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): 'He says that you    have • been 
replied to by Mr. Sharma. 

SHRI DINESH GOSWAMI: Let Mr. 
Sharma reply. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Rama Rao. would you like 
to add something? 

THE MINISTER OF STATE THE 
MINISTRY OF FINANCE 'SHRI 
PATTABHI RAMA RAO): Mr. Vice-
Chairman, Sir, my hon. colleague, who is 
himself from -fhat State of Assam, knowing 
the things personally and having heard all the 
hon. Members that have spoken eariler, has 
replied quite adequately and I only add on the 
financial side becausa some hen. Members 
have raised the points about the Supplemen 
ary provision... 

SHRI HAREKRUSHNA MALLICK: 
Have you ever visited Assam? 

SHRI PATTABHI RAMA RAO: Don't 
disturb. Are we intended to be disturbed? I 
think, you are an hon. Member* of this House 
from the Opposition. You shotild not..'.' 

SHRI HAREKRUSHNA MALLICK: 
Parliament is for parleys. When a point is 
raised it is raised in the interest of the nation. 
Therefore, my interjection is whether.... 

SHRI PATTABHI RAMA RAO: We have 
ne ver .inter, up ted you. (Interruption!!) 
Please note that you are an hon. Member and I 
am a gentleman. We have never interrupted 
you when you were speaking. Then, we Io not 
expect you to interrupt us. But if you have any 
doubts, certainly you can ask us at the end. 
But do not try to interrupt in the middle. It is 
not proper. 

SHRI HAREKRUSHNA MALLICK: I 
want a ruling from the Chair.. . 

THE        VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Dr. Mallick, please d0 
not interrupt. Mr. Minister, you go ahead. 

SHRi PATTABHI RAMA RAO: Sir. I 
wanted to tell him that myself being a fairly 
senior Member I know what orderliness Ts. 
Yesterday, Sir, it was pointed out that out of 
the Supplementary provisions of Rs. 2.36 
crores, Rs. 1.42 crores is for Police. This 
provision has become necessary for meeting 
the shortfall in the original Budget provision 
to meet the requirements which have 
increased on account of grant of additional 
Dearness Allowance more expenses on travel, 
office accommodation, etc. This 
Supplementary provision is only for the 
existing staff, not for the supplementary staff. 

Then, Sir, the other point on the finance 
side which I would like to mention is about 
holding of the elections. The Appropriation 
Bill under consideration is only for 
supplementary provisions. In the original 
Budget itself, Sir, a provision has been made, 
as passed in July, 1982, for over Rs. 4.99 
crores for meeting the expenditure on 
elections. If more funds are found necessary, 
further provision will certainly be made ' 
There is no difficulty when the elections are 
being held, and they are contemplated to be 
held. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Now, I shall first put the 
Resolution moved by Shri Laskar to vote. 

The question is: 

"That in pursuence of sub-seetion (2) of 
section 2 of the Essential Services 
Maintenance Assam) Act, 1980 (41 of 
1980) as amended by' the Essentia] 
Services Maintenance Act, 1981 (40 of 
1981), this House approves the issue of the 
Government of Assam, Political (A) 
Department, Notification No. PLA-
906/82/125. dated the 30th September, 
1982, declaring the following services to be 
essential services withing the State of 
Assam for the purpose    of    the 



 

Essential Services Maintenance (Assam) 
Act, 1980  (41 of 1980):— 

(i) All services in any establish 
ment or shop dealing with the 
essential commodities declared as 
such by the Government of India 
under the Essential Commodities 
Act, 1955 (Central Act No. 1.0 of 
1955) from time t0 time and 
licensed under     rhe Assam 
Trade Articles (Licensing and Control) 
Order, 1982, dated 22nd June, 1982 and the 
Assam High Speed Diesel Oil (Distributions 
and Control) Order, 1981 and Assam Paddy 
and Rice Procurement (Licensing and Levy) 
Order, 1981*  and 
(ii) All services in any establishment or 
shops of appointed dealers which include 
the whole-saler and retailer decling with the 
essential commodities as declared by the 
Government ot India under the Essential 
Commodities Act, 1955, from time to time 
and licensed under the Assam Public Distri-
bution of Articfes Order, 1982." 

The motion was adopted. 

THE VICE-CHAIRMAN; Now, I shall put 
the Bill to vote. 

The question is: 
"That the Bill to authorise payment and 

appropriation of certain further sums from 
and out of the Consolidated Fund of the 
state of Assam for the services of the 
financial year 1982-83, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted. THE  VICE-
CHAIRMAN:   We    shall now take  up 
clause by clause   consideration of the Bill. 

Clauses 2 and 3, and the Schedule were 
added fo the BiH. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI PATTABHI RAMA RAO: Sir, I 
move: 

"That the  Bill be returned." 

The question was proposed. 

SHRI HAREKRUSHNA MALLICK: At 
the very outset, if you just have a look at the 
Appropriation, the first point that bulges out is 
the expense on the police, which amounts to 
more than 40 per cent of what is being sought 
to be appropriated. Therefore, I interjected 
when I asked whether you are going to 
propose a police State. And if that is so, it will 
be a foolish State, That is not only my warning 
but it is the warning from the entire people of 
India because it is the totality of the people of 
India which is concerned. Thereiore, Govt, 
must take not of these things. In case they 
have done it already, then Government will 
have to augment other development activities 
in the State. It was declared that there will be 
on IIT in the eastern seclor, where at least 60 
per cent pf the seats will be reserved for the 
Eastern sector and remaining for the mainland 
people. Then we should . augment railways, 
roadways and airways for intimate connection 
of all. these parts with each other and with ttie 
rest of India. This will not only mean 
development ol the area, but it will be of great 
importance for strategic and logistic reasons, 
from defence point of view, because that part 
of the country is just surrounded by 
neighbouring country. Any moment they may 
become the enemy country. Therefore, to 
quote: Chanakya: What is friendship with a 
neighbouring country? Either they will attack 
us-or we will attack them. Therefore, we 
should be very very carefuL Already, things 
are happening last. Then 0 other point is what 
my friend Mr. Dinesh Goswami pointed out. It 
is the question of the people who were bom in 
that soil... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You are reapeating. 

SHRI HAREKRUSHNA MALLICK: Their 
relations can remain there as citizens and they 
can be given citizenship rights just like to the 
Resettlement Bill of Kashmir. The questior> 
therefore is, we have to clear h^-^^ there 
cannot be any alibi \o_s^ 
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[Shri Harekrishna Mallick] Then Governor 
of Assam is net there. We should see: that 
every State must have its own Governor or the 
Lt. Governor. We cannot have a Government 
of Assam living somewhere else I think the 
hon.  Minister will clarify. 

SHRI PATTABHI RAMA RAO: There is 
no scope of any reply beyond what is in the 
Bill. 

THE VICE-CHAIRMAN: The    question 
ls: 

"That the Bill be returned." The 

motion was adopted. 

APPROPRIATION (NO. 4) BILL 1982 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
PATTABHI RAMA RAO): Sir, I beg to 
moved: 

"That the BiH to authorise payment and 
appropriation of certain further sums from 
and out of the consolidated Fund of India 
for the services of the financial year 1982-
83 as passed by the Lok Sabha, be taken 
into consideration." 

(The    Vice-Chairman    (Shri    Ladli 
Mohan Nigam)   iri the Chair] 

Sir, this Bill arises    out of supplementary 
appropriation...... 
SHRI GULAM RASOOL MATTO (Jammu 

and Kashmir); Sir, on a point of order.We 
have passed only the BiH. We have riot 
passed the other one, the Resolution. The 
discussion on these two thnigs were to take 
plac simultineously. No doubt about it. But 
while tha Bill was co sidered clause-by-clause 
and voted, the Resolution has not been put to 
vote by the Vice-Chairman. Only the Bill has 
been voted. 

 

 

SHRI PATTABHI RAMA RAO: Sir, this 
Bill arise out of supplementary appropriation 
charged in the Consolidated Fund of India and 
demands voted by the Lok Sabha on the 19th 
October, 1982. The total amount provided in 
the Bill is Rs. 589.70 crores of which Rs. 
51.21 crores is charged on the Consolidated 
Fund of India and the- balance of Rs. 538.49 
crores has been voted by the Lok Sabha. 

Transfers to the State Governments 
provided in the Bill aggregate to Rs. 181.47 
crores, of which Rs. 76 crores are for grants 
foi relief an account Oi cyclones and floods 
and RS. 50 crores for short-term loans to the 
States lor purchase of fertilisers and other 
agricultural inputs. 

Release to public sector enterprises amount 
to Rs. 164.49 crores, 0f which Rs. 50 crores are 
ior loans to the National Bank for Agricultural 
and Rural Developmer^ R« 27 crew's for 
lo.m? to the Delhi Transport Corporation ard 
Rs. 23*0 -rores for subs.r.rUon to the share 
capital of the General Insurance Corporation 
of India and Rs. 22.87 crores for loans to the 
National Textile Corporation. Rs. 200 crores 
have been provided for subsidy payment under 
the Fertiliser Retention Price Scheme. The 
balance amount of Rs. 43.74 crores is for 
other expanditure. 

As details of the supplementary demands 
are available in the documents . laid on the 
Table of the House on the 16the October, 
1982, I would not burden the House with 
further details. However i would answer any 
points which the hon. Members may raise, 
during the course of fhe debate. 

Sir   I move.' 
t 

The   question  was  proposed. 

SHRI R. R. MORARKA (Rajasthan): Mr. 
Vice-Chairman, Sir this is the second lot of 
supplementary demands 


